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Blurt fu tign U : May I know whe-
ther the Government of Oriata or the 
Central Government has put forward 
any terms and conditions for transfer 
of this control to the Government of 
Orissa?

Shri Hathi: There are no specific
conditions. The only thing Is that 
they will have to create certain per-
manent posts for maintenance and 
operation of the first stage. For the 
second stage which is under construc-
tion the staff that is doing the work 
will ha\e to be continued

Shri Paidgrahl: May 1 know whe-
ther the present staff working at 
Rxrakud will be retained when the 
full transfer of power takes place'

Shri Hathl: Most of the officers of 
the Centra] Water and Power Com-
mission who were working on the con-
struction side of first stage have come 
back. Some others will also come 
back, but others will have to be 
absorbed on the permanent cadre of 
the Onssa Government

Shari Hem Baraa: May 1 know
whethei it is a fact that the conces-
sional rates so far enjoyed by the pro 
ject staff are proposed to be stopped 
from 1st October. 1959, if so, what are 
the reasons for such a sudden deci 
sion?

Shri Hathi: As the phrase itself 
indicates, this was a construction 
allowance and concession given to staff 
during the construction stage Con-
struction of the first stage is now over 
Now it is a question of maintenance 
and operation for which there will be 
permanent officers in the State cadre 
In the initial stages of construction 
these concessions were given, but now 
there is ho  need for this allowance

Bhakra Dam

•1979. Shri S. M. Baaerjee: Will
the Minister of Irrigation aad Power 
be pleased to state:

(a) the total amount spent so far on 
injecting cement to reinforce Bhakra 
Dam;

(b) whether this has actually 
served the purpose; and

(c) to what extent?
The Minister of Irrigation «s i 

Power (Hafis Mohamad Shntta>:
(a) to (c). The infomation is M ag 
collected and will he laid on the 
Table of the House when received. ,

Shri S. M. Baaerjee: May Z know
whether this fact was not brought to 
the notice of the authorities at the 
time of construction that the land was 
bad* May 1 also know whether this 
cement injection will go on indefinitely 
or it will end at a particular time?

Hafiis Mohammad Ibrahim: If 1 have
correctly followed the hon Member,
I may say again that that information 
also is not available because no infor-
mation has been received at all.
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h a  Mohammad Ibrahim: As to
that. Sir, 1 said that we have no 
information about it

Movement of Khaadaari Sagar

/S h r i Jagdlsh Awasthi:
^Shri S. L. Saseaa:

Will the Minister of Food aad Agri-
culture be pleased to state:

(a) whether it is s fact that res-
trictions have been imposed on th* 
movement of Khandsari sugar frosi 
one State to the other,

(b) if so, the reasons therefor;
(c) whether the Utter Pradesh 

Khandsari Association have satwriMud 
any memorandum in this connection
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a t  if so, the action being taken by 
Government on it; and
' <d> the quantity of Khandsan sugar 

lgring in stocks with the producers 
since the imposition of restrictions?

The Deftty Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) Yes. Sir. *

(b) Without imposing ban on 
lchandsari sugar, ban on mter-State 
movement of sugar could not be 
effectively enforced.

(c) Yes, Sir. It is under con-
sideration.
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Shri A. M. Thomas: I am not in a
position to read m Hindi.

Mr. Deputy-Speaker; Shri Awasthi 
may put h» supplementary now
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Shri A. M. Tbaanas: It is *>, Sir. 
The Khandaari Association has npre- 
•ented to the Ifiniatry that about 
27,500 tens ot khandsari sugar are

*J1ng with them to be disposed of. 
We have referred the matter to the 
^ttar Pradesh Government and we 
a*e awaiting an answer from them

Shri S. M. Baaerjec: May I know 
Whether in view of the sugar problem 

the country the restriction plarrd 
°*t khandsari sugar is going to be 
waived?

Shri A. M. Thomas: It cannot be 
waived like that. The ban on inter-
state movement of sugar can be 
ehforced effectively only if there is a 
bfen on the export of khandsan also.

Shri Blshwanath Boy: May I know
*5hrtiw the step* arkm  2y  G w em - 
nVnt regarding the movement of 
^andsari sugar have been successful 
ir\ keeping its price within reasonable 
^mits? ’

Shri A. M. Thomaa: Khandsan prices 
ar« still high, and there is no hardship,

I may say so. by the ban that has 
b«*er» imposed
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Shri A. M. Thomas: May 1 ask the
*ion Member to repeat the question?

Seth Adul Singh rose—
[ M r . Snmksr m t h e  C h a i r ]

Mr. Speaker: The Question Hour is 
Sver

WRITTEN ANSWERS TO 
QUESTIONS

Japanese Gardens

fShri Shne Narayaa Das: 
Shri Radha Kainaa:

•IMS. V Shri D. C. Shanaa:
| Shri Baa Krishau Gupta: 
^Shri Chaudak:

Will the Minuter of Food aai Agri-
culture be pleased to state

(a) whether the Japanese landscape




